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Judgement(Orai)

(Hon'ble Mr. Justice V.S. Malimath,’ Chairman)
e ALl tpeséfﬁcaéeé “are.! fully:' covered by the
" judgement which we rendered jénht095f1:1992 in  OA

No.920/87 and connected cases. It, therefore,
- -follovs that the same directions, ,as.ye have issued

in thaf batch of caseé, should' Be issiiéd in these

_ cases as well. B
N e e
2. - Following the decision rendered in OA

Aol o

SO LT

No.920/87 and connected cases..dated., 09.11.1992
@ riivbetween Shri Vyas Rai Vs. Union:/.of:<India & Others

we . dispose of “these. cases with the following

EN FUE R e P i R e - et
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directions:- )

L

i) ‘The respondents shall agqeqtgﬁpathe vacancies

on - year-wise basis upto the dafe of coming

wl
L

into force of .the 1984 riiles. "

'ii) After 'ascertaining/ the wvaqaqcies in that

ER
Aoad

.mannegfgccﬁrring upto the date of coMing into

TS Do force of“fhéi1984?TyJéSEtﬁeﬂﬁaid vacancies

ST
P

dordence with the

shall be filled up ih' ac

1958 rules.

. & ¢ .,iil)  The cases pffﬁheiyep%tigngrsiwho are within

[ B

\‘*/ the =zone of.consideratioﬁ should be- - consi-

_ dered for th@tiPurpdseflIfrbﬁtconsideration
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%fﬁlésltheymnTEpéntitLQQgtq,be promoted on a

Coexno g Vo

"the petitioners who do not get

- —4_

of their cases in accordance with\the 1958,

rd

regular basis;in‘vaqancies_pccpr;;gglbefore

“the -coming into iforce, 6f the 1984 rules, they

! Leighall be fgiven: deemed dates of promotion and

all consequential benefits flowing from such

. action. e

So far -as the vacancies occurring after the

ST

1984 rules are concerned, the respondeﬁ%EV

shall take steps to fill up the vacancies
in accordance With the 1984 rules. Such of

regular

promotion in accordance with the 1958 rules

and have continued in service, their cases:

shall be considered,

if they come within fhe
Ve . : :

" zone of consideration in accordance with the

A

1984 rules and . if they are found -fit and

suitable, they shall be'given deemed date(s)

of . promotion and consequential benefits

flowing therefrom.

"Having regard to -the circumstances and tle

fact that the petitioners have continued to

remain on ad hoc basis all these years we

consider it appropriate to  direct that mne

of ‘the ;petifibners shall be reverted uitil

action is taken as aforesaid.
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Yliage ‘file ofi-all ‘the #pplic

e

“ - jiith - these directions:all:these Applications

’

A R R

1",stéﬁaiﬁiébOSéd:of‘iNo.costs;gi e i

*fLet'E copy of this: judgement. be placed in the

a;ionsg,listed.together.
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